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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY ,THE TWENTY FIFTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE. AND
THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION (PIL) NO:46 OF 2024

Between:

Smt. Kavya Rercldy Pannala, Wo. Sri Pannala Harish Reddy, Aged about 44
years, Occ. Social Service(Ex-Corporator), R/o. H.No.i 5-3-1-RTp, FIat
NO.904, Block No.22, Raintree Park KPHB, Kukatpalty, Hyderabad-500072.

AND ...PET|T|ONER

1. The State of Telangana, Rep. by its Principal Secretary, Revenue

- Separtment, SecretariatBuilding, Hyderabad, Telangana.
2. The State of Telangana, Rep by its Principal Secretary, Department of

I ndustries, Secretaria'i Buiid rng, Hyderabad, Telangana.
3. The Union of lndia, Department of Pharmaceuticals , Rep. by its principal

Secretary, New Delhi
4. The District Collector, Ivledchal-Malkajgiri District.
5. The Revenue Divrsional Officer, Malkajgiri Division, Medchal-Malkajgiri

Diskict.
6- The Tahsildar, Balanagar Mandal
7. The Commissioner, Greater Hyderabad Municipal Corporation, Near Tank

Bund, Hyderabad, Telangana state.
8. M/s- Tecumseh Products lndia Pvt. Limited, (Forrnerly Known as Shriram

Refrigeration lndustnes Limited) Having its Office and ita factory at Balanagar
Township, Hyderabad-37

9. M/s Mainland Technologies, rep. by its Managing Partner, Dr. Satchidananda
Rao S/o M. Thirupathi Rao, r/o Flat No.506, H.NO.7-1-79 and 80, Anand
Nilayam, Ameerpet. Hyderabad-'l 6.

'10. Swis lndia Resorts Pvt Ltd, Represented by its Proprietor, Mr. N. T_
Chowdry.office at 4th Floor, East Block, Punnaiah Plaza, Plot No.83 and 84,
Road No.2, Banjara hills, Hyderabad-34.

ll.Tirtarupa Realtors LLP, registered office at H.No.B-3-166/7/1, 1st Floor,
Hetero House, Erragadda, Hyderabad-18 rep. by lts Partner Bandi Vamsi
Krishna s/o Parthasaradi Reddy Bandi, r/o Plot No.389, Road No.22l8,
Jubilee Hills Check Post, Hyderabad-O33.

12. D.R, ANIL Kumar Constructions, Rep, by its Proprietor, office at 202, 8-2-
3101311A, Hill Top Residency, Road No.14, Banlara hills, Hyderabad.

13.M/s Raghurarn lnfrastructure lndia Pvt Ltd, rep by its Director Dr.
Satchidananda Rao S/o. M Thirupathi Rao, Flat No.506, H.NO.7-1-79 and

"-80, Anand Nrlayam, Ameerpet, Hyderabad-16.



14. lndian Drugs Pharmaceuticals Ltd., rep_ by its General Managyer, Balanagar,
Medchal-Ma lkajgiri District.

...RESPONDENTS

pleased to issue a Writ, Order or Direction, more particularly one in the
nature of writ or Mandamus- (i) Decraring the action of the Respondent
Government in nof taking any action against Unofficiar respondents g to 13 for
creation of fraudrrrent documents, to carry out iflegar rand transfers and
subsequent constructions over Government Land in sy.No.210,/4 0f Moosapet
village, undei the guise of sy.N0.210l2 and 210t3 of Moosapet viilage and turning
negligent eye towards the same, as illegal, arbitrary, against Artick; 2.1 , 300_4 and
Directive principres of the constitution of rndia and principres of naturar Justice (ii)
Thereby consequently, to conduct enquiry into the conspirac:y of unofficial
Respondents, in getting Lok Adalat Award from the Hon,ble High tlourt in l.A.No.
9 of 2019 in A.S'No.104 or 2012 for aileged rand in non-exrsting sy.No.21 or2 and
21013 of Moosapet viflage, Baranagar Mandar, erstwhire R R. District , presenfly
Medchal-Malkajgiri District, Thereby direct the respondent authorities and other
concerned authoritres to take criminar action, for such fraud (iii) Thereby
consequently, to direct the state Government to recover the Government Land in
Sy. No.210/4 of Moosapet village

lA NO: f OF 2024'-

Petition under section 15 r cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
direct the officiar Respondents to conduct enquiry in the fabrication of documents
from time to time by the unofficiar respondents in respect of rand ir sy-No.210l2
and 21013 of Moosapet vilage, before the Revenue Departmenl, Registration
Department, pending disposal of this petition

IANO:2OF2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be prr-.ased to stay
further construction activity by the MiS RAGHURAM TNFRASTRUC)TURE INDIA
PW-LTD constructions (Respondent no.13) over the rand in sy.No 21014 of



Moosapet village, Balanagar Mandal, under lhe guise of land in Sy.No.21Ol2 and

21013 of Moosapet village

Counsel for the Petitioner: Ms. B. RACHNA REDDY SENIOR COUNSEL REP
SRI. SAI REDDY RAVINOAR REDDY

Counsel for the Respondent Nos.1, 4to6 : GP FOR REVENT E

counsel for. the Respondent No. 2: sRl P. Vl3[t1frJ$i$' 
TNDUSTR'ES

Counsel for the Respondent Nos. 3&14: SRI L. PRANATHI REDDY REP
SRI GADI PRAEEN KUMAR, DY. SOLICITOR
GENERAL OF INDIA

Counsel for the Respondent No.7: SRI K. RAVINDER REDDY, SC FOR GHMC

Counsel for the Respondent Nos. 8to13: -
The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE.z-

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO "/

WRIT PETITTON IPILI No.46 of 2Cl24 -/

ORDER; (Per the Hon'bte the Chief Justice Alok Aradhe)

Ms. B.Rachna Reddy, learned Senior Counsel

representing Mr. Sai Reddy Ravindar Reddy, learned

counsel for the petitioner.

Mr. P.Vishal Kumar, learned Assistant Gov<:rnment

Pleader for Mines and Industries for respondent No.2.

Ms. l,.Pranathi Reddy, learned counsel reprr:senting

Mr. Gadi Praveen Kumar, learned Deputy Solicitor General

of India for respondent Nos.3 and 14.

Mr. Muralidhar Reddy Katram, learned Government

Pleader for Revenue for respondent Nos.4 to 6.

Mr. K.Ravinder Reddy, learned Standing Counsel for

Greater Hyderabad Municipal Corporation for respondent
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2 Heard on the question of admission'

3. In this writ petition' the petitioner claims to be

an Ex-Corporator from Kukatpally Ward' Hyderabad' and a

sociaf activist. The Petitioner has filed this writ Petition

on the Part of officialbeing aggrieved bY inaction

respondents in not taking any action against respondent

Nos.8 to 13 for creating fraudulent documents to carrJr out

illegal transfers and subsequent construction over the land

bearing Sr:rvey No'210/4 of Moosapet Village under the

guise of Survey Nos'210/2 and 2lOl3 of Moosapet Village'

The petitioner also seeks an enquiry into the conspiracy of

unofficial respondents in getting the Lok Adalat Award

from ttre High Court in I'A'No'9 of 2Ol9 in A'S'No'1O4 of

2Ol2 fot alleged non-existent land namely land bearing

Survey Nos'210/2 and 2lOl3 of Moosapet Village'

Balanagar Mandal, Ranga Reddy District The peiitioner

further seeks a direction to the respondents to take

criminal action for fraud as well as a direction to recover

the Government land bearing Survey No'210/4 of

MoosaPet Village '
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9. Therefore, we are not inclined to enterr-ain this

public interest litigation. However, the petiti.oner is

granted the liberty to take recourse to such remedl' as may

be availabie to her in law with regard to her grievance, if

any.

10. Accordingly, the Writ Petition is dispose<l of.

Miscr:llaneous petitions, pending if any, shall stand

closed. There shall be no order as to costs.

//TRUE COPY//

SD/- L. LAKSHMI BABU
ASSISTANT REGISTRAR
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The Princrpal Secretary, Revenue Department, Secretariat Berilding,
Hyderabad [elangana.
The Principa Secretary, Department of lndustries, Secretarial Building,
Hyderabad-telanqana.
The Principal Secretary, Union of lndia, Department of pharmaceuticals 

,
New Delhi
The District Oollector, Medchat-Malkajgiri District.
The Revenr.re Divisional Officer, MalkiJgiri Division, Medchal-Malkajgiri
District
The Tahsiloa r. Balanagar Mandal
The Commrssioner, Greater Hyderabad Municipal Corporatiorr, Near Tank
Bund, Hyderabad, Telangana state.
The General Manaqer, lndian Drugs Pharmaceuticals Ltd., Balanagar,
Medchal,Malkalgiri District.
One CC to SRI SAI REDDY RAVTNDAR REDDY, Advocate IOPUCI
Two CCs to GP FOR REVENUE ,High Court for the State of =telangina at
Hyderabad [()UT]
Two CCs to 3P FOR MINES AND INDUSTRIES High Court for the State of
Telangana, at Hyderabad [OUTI
One CC to SIII GADI PRAVEEN KUMAR, DY. SoLIcIToR GENERAL oF
rND|A [oPUC ]
One CC to SRI K RAVTNDER REDDY, SC FOR GHMC [OPJC]Two CD Copies
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HIGH COURT

DATED:2511012024

ORDER
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WP(P|L).N o,46 ot 2024

DrsPosrNG oF THE WRIT PET|TION (prL)
WITHOUT COSTS
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